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Left Communist Party (C.A.)
= [Shrimati Renue Chakravarty]

ague's records. Is he prepared to do
that ? Is he prepared to have an inquirv
into his own colleague’s records ? We
know certainly who has given this hand-
out. Why is he then trying. to put it on
sombody else, The Statesman or the other
newspapers ¢

Shri Nambiar : On a point of order.
When a call-attention notice has been
given and the reply to that is given by
the hon. Minister, is it proper on his part
to mislead the House by confusing the
issue in this way ? The question was
gbout the hand-out given from his Minis-
try. We want to know whether there will
be an inquiry into that. The inguiry
was not about the Tenali conference
and the decisions taken there. Why
should he confuse it and give a confusing
answer ?

Mr. Speaker : There is no question
of any confusion of one with the other.
No one would be confused. Questions
are beirg put and answers being given.

Shri D. C. Sharma (Gurdaspur):
One gentleman who belongs to my pro-
fession. , . .(Interruptions) my old ‘profess-
ion, Prof. Dandavate, who is a member
of the PSP National Executive has made
a statement at a news conference as follows:

“Steps contemplated include sabo-
tage in villages, including bur-
ning of crops, government offices,
sabotage of railway lines, post
offices and police stations. They
also include sabotage of vital
production patential ports, de-
fence production, consumers’ goods
etc.”

The report continues :

“While detailing these plans, Prof.
Dandavate threw a challenge to
these communists to go to a court
of law and estgblish that the in-
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formation revealed by him was
baseless ™.

May I know what the Home Minister
has got to say about this ?

Shri Nanda : This is not a challenge
to the Home Minister, this is a challenge
to themselves, 1 have nothing to do
with it.

12°31 hrs.

RE: MOTIONS FOR ADJQURNMENT
AND CALLING ATTENTION
NOTICES
(Queries)

Mr. Speaker I have received
several notices of adjournment motion as
well as calling-attention notices on the
firing in Shillong on 1oth August. I will
call upon Shri Swell just to explain to me
how T can take it up as an adjournment
maotion,

Shri Tyagi (Dehradun) : Why not
in the Chamber ? Tt is better to have it
discussed with him in the Chamber.

Mr. Speaker : No. I can mention it
here whenever 1 think it proper. He
might explain to me.

Shri Swell (Assam—Autonomous
Districts) : After this hilarity. ...

Shri D. C. Sharma The hen.
Member is misrepresentirg the proceed-
ings. Thercis no hilarity here, We have
been discussing a very serious affair.

Shri Swell : When a senior Pro-
fessor speaks, the junior Professor must
vield to him. I should have expected to
learn better from the senior Professor.

1 would say that in the unfortunate
things that happened in Shillong vesterday,
there has been a definite failure on the part
of the Central Government. There has
been a definite involvement on the part
of the Central Government in all the
things that happened,

In the first place, it was the Border
Security Force, which is an organisation
of the Union Home Ministry, that hag
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fired at the people there causing the death
of 5 people and injuries to about 117, The
Border Security Force is not the responsi-
bility of the State Government ; it is the
responsibility of the Central Government.

Secondly, the Statesman today men-
tions that the Army bas taken over the
control of law and order in the town of
Shillong. It bas not been said that the
Army has been requested to come to the
aid of the civil authority in the State,
but the report is that the Army has taken
over and the Secretariat of Shillong is being
guarded by a battalion of the Sikh
Regiment,

Thirdly, I would like to draw your
attention to art. 339 (2) of the Constitu-

Mr. Speaker : He has given enough
reasons alreadv. [ will call one or two
other hon. Members and then hear the
Home Minister.

Shri Hem Barua (Gauhati’ : The
frontier State of Assam is in flames. Itis a
fact that the constitutional machinery in that
particular State has almost broken down,
What are the basic reasons behind this
disturbance ? The basic reasons are these,
One is scarcity of food, and another is the
spiralling of prices. It is the responsi-
bility of the Centre to see that these things
do not happen in that particular area o
in any area of the country.

What has happened there ? The
State Government bas abdicated its res-
ponsibility and has surrendered completely
to the millowners. The very fact that
after this agitation rice was available
in plentiful quantity in-the market, parti-
cularly in Shillong, establishes the fact
that the hoarders and blackmarketeers in
that particular State are responsible, and
this Government, the Central Goverr-
ment, has not taker any steps agesinst the
boarders and  blackmarketeers because
I am afraid thev are i collusion with them,
and the elections are approaching, and
they hope to get money from them.
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Another thing. Shillong, as has been
rightly pointed out by Dr. Swell, has been
handed over to the army, and it is the
border police that has opened fire there.

There is another thing. There is
political dissention inside ihe ruling partry
in Assam, particularly inside the Cabinet,
and I will say that this is also responsible
for that, for all these disturbances there
and the agitation, and the Union Govemn-
ment is sleeping over all these things.

Mr. Speaker:  That should be
enough.

Shri Hem Barua : If things are allowed
to deteriorate like this in the frontier State
of Assam, I would say that the Union
Government  should establish its rights
and, if necessary, there should be President’s
rule in Assam.

Mr. Speaker : That is a different
thing.
Shri Tyagi : Op a point of order.

I beg to submit that you had established
the practice that the hon, Members might
discuss the relevancy of those questions
with you in the Chamber, and if you are
convinced, you might permit them to speak
here, but in the process of making up your
mind, if small speeches of two minutes are
delivered, and then you make up vour mind
and after‘vards you permit the question to
be discussed, there will be two discussions.
I would therefore suggest that you might
have some plan to avoid it.

Mr. Speaker Mr. Tyagi would
appreciate that sometimes I have doubts
and T want to clear them. I have a right
and the discretion to mention this particular
motion here, and get that clarified.

Only two minutes now. Mr. Banerjee,

Shri S. M. Banerjee (Kanpur)
My adjournment motion deals actually
with the failure of the Central Government
to issue the necessary dir€ctions under
article 353 (a), and I also say that they
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bave failed under article 355 which says :

+¢It shall be the ducy of the Union to

protect every State  against

external aggressior and internal

disturbance. .. ... ........ "

These two articles under the Constitution
are attracted.

And the third failure, as very ably
pointed by Shri Hem Barua and Dr. Swell,
is that they have failed to supply adequate
quantity of rice and at a reasonable price.
The whole movement started. ... ..

Mr. Speaker :

repeat.

That he need rot

I am not

Shri S. M. Banerjee :
repeating.

It is in the newspape:s today, in the
Indian Express, that the Prime Minister
asked the hon. Food Minister to see that
rice is rushed to that particular place.
Without solving the matter, Wwithout
bringing it within reasonable limits, the
prices were allowed tobe so much that ail
the students who were unable to eat
anything, who did not get anything, who
were starving, and the starving people
of Assam out of sheer frustration and
anger gave slogan of deboarding and only
the houses of those were raided where they
thought that hundreds of maunds of rice
were there.

So, I feel that the Centre has failed,
and it is for the Centre to intervene im-
mediately, and this adjournment motion
in all fairness should be allowed.

Only one thing .. .

Some hon. Members rose—

Mr. Speaker :
I haye heard three.

I cannot hear all.

Shri §. M. Banerjee : 1 only
say that if this is not allowed to be dis-
cussed here,.. .. ..

Mr. Speaker : [ have heard.
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Shri S. M. Banerjee :.....instead of
solving the matter by firing by the security
force it is ....(Inte'ruptions)

Mr. Speaker :
Government side.
wit 7y fomdy (%72 : wemar wiam,
uF fame & ¥4 am o g7 Sifwe

Let me hear the

TR HEIT : OF HAT §oIF F
g ST a1, afea § & @ qAem
geet #t g fomm &0

=t 7y formd: & oF 7€ @ e
|Meat g 1 A frase & wmew e
F1 o fgwn oforfwe game, faeges
AT & | safew ar 244, 339
fogqe 5 27 6% maWER T & W
T TATH § w1 w1 37 A sl
FEY g AT A A & T F
T AR & 4 FEAT AeaTE . . .

IR WEYET WP A ATHAT g
& 3ai st F1E fegz foreges £ 7

&t 7y fomed Q¥ gATE H AT &
HEAET WEIRY, WIHITH FT F1F IA1HT AEN
FarefF e gz gm Al Aw W &
(zmrasm) &, frsges ofwur § o1 s
TET & | T AEE A g A ar
qTIAEIEL. . . (SEww) . . forsr
TR AT § ? WET F A1 F AF AL
78 & 1 wfew 3 T RIE g
& o 7 frerez afmr @1

A = # A 353 A & IHEE
sfvr fgeam w9 2w

weaw WERT ¢ 353 #Y 7 faam

sty fermd: fids T AT WO
T & | T fre 2fad

“to ensure that the Government of
every State is carried on in
accordance with the provisions of
the Constitution.”
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at &fqum FTA 9K maT A T
Tar & 1 zafAd 32 FET w7
Faearft 2rdt & 1 gafAg sTAder
SETTT ZAT SIFTT AT fed |

Shri Swell : May I méntion that Shil-
long is a Schedule¢ arta under the 6th
Schedule to the Constitution.

it ey femdt © Tz AA FAFTT 2
BEgrFarrH

Dr. L. M. Singhvi (Jodhpur) : He says
that Shillong constitutes part of the sche-
dule Areain Assam,

The Minister of Home Affairs (Shri
Nanda) : Sir, before I say anything
especially regarding the motion, if you
parmit me [ wish to express our feeling of
great unbappiness about whatever has
occurred; all the pe=ople of India will
bhe unbappy because such things do injury
to the country and are a disservice to this
nation. In the first place the question
is about the admissibility of this motion,
and the points raised were the involvement
of the Central Government and it Wwas
stated that the Army has taken over
control from the civil authorities. That is
the main point. Itis not so. I have been
able to ascertain from sources which
are accessible tome——and before I came
here I tried to check’up that information.
I have done that it is not so.

Shri Hem Barua : It is so; we
have our®sources of information also.

St e ¥ vEAT (2aTH)
AT ¥ AT @1 FeE F

Shri Nanda : I am coming to the
second point—about the border security
force. It is there and it is operating under
the direction of the army. As a matter
of fact this police is part of the Assam
armed police and is statutorily under the
direction of the Assam Government.

Mr. Speaker ! They bave argued
that it is a Central force.

Shri Swell : The Home Minister
caid they were operating under the direc-
tionof the army. He himself said that . . .
(Tnterruptions)
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Shri Nanda : Let me give all the
facts. It is in the course of formation.
This particular police force which has
tad to have recourse to firing, that is part
of the Assam armed police. It was lent
to the border security force for assistance
in their work just as the State can call
upon the border security force when
there is a necessity for tne purpose of
police work. T am now emphasisirg this
fact thar this force which was used, the
Assam armed police, is statutorilv under
the control of the Assam Government,

Shri Surendranath Dwivedy
(Kendrapara) : He said that they were
operating under the direction of the Army.

Mr. Speaker : I have heard what he
said.

Shri Nanda : Regarding the third
question, Sir, I believe it is not going to
be suggested that because in any State,
there are members of Scheduled Tribes
and anything bappens there in the matter
of law and order.. .. ..

Shril Hari Vishou Kamath (Hoshanga-
bad) : Scheduled area.

Mr. Speaker : Order, order.

Shri Nanda : Even if it is a Schedu-
led Area, any happening in a Scheduled
Area does not come in. There must
be some thing more. But in this case,
my information is, where this firing has
taken place, this is not part of the Sch-
eduled Area.

Shri Swell : Itis wrong. It is quite

wrong to say that. I was in Shillong.
I know it. (Interruption)

Mr. Speaker : Order, order.

Shri Swell : It is absolutely false,
to say so.

Shri Nanda : The Scheduled Area—
I am told it is not so.

Shri Swell : Wrong. Bura Bazar
is under the District Council of the Khasi-
Jaintia Hills District under the Sixth
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Schedule of the Constitution. To say

that it is not so, is nothing but outright

falsehood.

Shri Nanda : I am relying on the
information that we have got.

Shri Swell ; It is wrong information
that he has got.

Mr. Speaker : Order, order. Let
me hear the Home Minister.

Shri Swell : Shri Ahmed is advising
the Home Minister. He goes by his
advise. (Imterruption)

Shri Nanda : At page 254 of the
Constitution, under the Sixth Schedule—

Shri Swell : If he ﬁo:s not want
them tobe anti-national, then this is not
the way. (Interruption).

Shri Tyagl : Shut up.

Shri Swell : I can't shut up. (In-
terruption)

Mr. Speaker : Would he allow the
proceedings to go on ?

Shri Nanda : Para 20, sub-para (2)
says, “The United Khasi-Jaintia Hills
District shall comprise the territories..”—
they have been mentioned there—and
then, it goes on to say : “excluding any
areas for the time being comprised, within
the cantonment and municipality of Shil-
long...."—.

Shri Swell : Read out the whole
thing.

Shri Raghunath Singh (Varanasi):
Who are you to advise him ?

Shri Nanda :— “but including so
much of the area comprised within the
municipality of Shillong as formed part of
the Khasi State.—-(Interruption)

Shri Swell : He is not reading out
the whole thing. He is trying to mis-
lead the House. (Interruption).
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Shrimati Renu Chakravartty : May
I just read out the last portion which
the Home Minister has left out 2 That
is regarding the cantonment and muni-
cipality of Shillong. We know Shillong
very well. It says: “but including so
much of the area comprised within the
municipality of Shillong as formed part
of the Khasi State of Mylliem"”. Shri
Fakhruddin  Ahmed at least should
know that Bura Bazar area is within Shillong.
Does he not know it ? Why should they
mislead the House ? (Imterruption)

Shri Hem Barua : May I submit—

Mr. Speaker : Order, order. Wait
W,

no'

Shri Swell : I want to raise a pri-
vilege motion against the hon, Home
Minister.

Mr. Speaker : No privilege motion
can be raised in this manner.

Shri Swell The Hon. Minister
is trying to mislead the House.

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) :
May I make a submission. ..(Interruption)

Mr. Speaker : Order, order. He
will kindly take his seat. There are several
points which have been raised in support
of this motion in order to justify that it
is the Centre's responsibility and failure
has happened the part of the Central
Government. So far as articles 356
and 244 are concerned, they are not re-
levant here and they cannot be applied
in this case. (Imterruption). So far as
this part is concerned, whether this is a
Scheduled Area where this happening
has taken place, I would require fuller
information, and I would request the hon.
Home Minister to find out during the day
whether really the area where this thing has
happened is a Scheduled Area, in order
to enable me to determine the point.
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One thing has been denied, that the
military has taken over, That has been
completely denied. That is finished.

The Second thing about which I am
not clear which I will have to study is
this. Though it is a security force,
it has been said that it has acted under
the guidance or control of the military.
The implication of that also, I have to
study. I am not clear in my mind what
it means if some force acts under the
control of the military. Therefore, I
will hold it over till tomorrow morning.
By tomorrow, I hope he will be able to
get this information at least.

Shri Nanda : I will try to get that
information.

Mr. Speaker : So, the calling atten-
tion notice also would be held over.

Shri Limaye.

st TR (FIATT)  Heas

weEE, o fEm . L L L
R WERA WY S, @ A%
¥ FE

=t TRETER 3 e 9
gfs . ..

WA WESq : & vAr S,
it & M7 39 g @ & ¥ § WK%
TG I &, TIIF FT FIHATET § THEE
T §

W AR qIT AR gAAT
& =g, AT A gAF F

werw wgem : & fras qomr
A AR 1

it TRmmOT A, s
WTogd

W qEged: Y, @ A, 1w
TR A A g
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st awgroT - w fwm oA ¥
A3 gY, q@ awT q@Ed |

W WgEE ¢ & wE AT
AT, T G, TH 77 A TEI |

ot gvw w7 wgma ¢ F faaeA
FIAT ATEATE |
weaw WERY (TH A H TG

o gFR T $YAG : WA FET
qr AFC ¥ IH HIT F w=< %
T FATH AFTO AR . .

WEOW HEWRT : FH aE A FrE WY
A9 I FLESTFL 2T §, WAR
& gara g

§t TR : AT FF T
W, ag A aAEY | AN I gAY
& T g qa T E | # Al
AHHAT 6 AT ZHHT WG D THAS § |
are gfar & weae fagrer 9wy
g! aﬁ?ﬁﬁqﬁﬂ'@ﬁmﬁﬁl

WEIH RERA @ AL, 7Y 0F
9 & #eeF & W AR it | g E
AT & AT gT a9g AR WX §EeE
FQE | AHT ag @ Aried fF 3w
g TARE grew #t foaww &=
FF @I AR FHAEI T FHF
o §% ot ¥ A9 o9 FdaAE ¥
s-rfieam@gsnmeoa e &
# mow gAAmTaE g1 S aw
A FL AT Al feT oy o forpraa
F TG A, AUFT IW AE@ § AL
=g

st AW : T WgiEw,
AT &F FT FF Ael AT, T AGY
g, Sfafer @ a0 #g3 & W Az
TG g A W A e g
wifed | AT ERRICF ATTGAN |
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WEqw WEYAA 39 I AR

=t TRTATAT < F1 G T 7F7 |
WG FEHT g7 aFT §, gART AGT GA
"F, F FHHT FTLO0 ATAAT FAEATE |

wer wgEa % ¥ qra Arfew
EE AL SR A SR
GIRE

SY TRATATA : g0 qaT 3 ¢
AR Fg WEFF AT W@ g
A AT IIG TATEL |

wW WERT A AT IO
AEY FATAT 7 )

=t TRTACERT ¢ gY WO AT
7 Fg o 729 T, THHT I T3 |

Twmfa wgEy &, "9
&z oTEq |

=Y TR F 3% &y a2
g afFa A &8 am A A |

Seqq WEED @ AT AT AT
F Fel 2 FT AL FEATE § w52
ngz:,,.

Wt THTECAR © WM Weied,
Fofragaga |

HeqW WEITA : T AT ALY AT
A1 qF oA & 9 fd omw
2199 BT FT IIEL 9 AT |

Y TIRTATEe ¢ ZET @R ¥ Wiy
freTad 3, AT aei )

W WENd : A§ 9gd SaaT
g@ g 2, Afea § wwaw g, 7 5% )

5 THmaRR oA A w7
| E, aw fAee wme FGT
aifa gw frm for mer o &

woow WElEw ¢ W9 argT =5e
AT
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st TR ¢ §fEA,  wEae
HEIGH, AT oA ATH WA H NI g G
g0, 990 Arg aut 7 @ E

WOqE W WY A AT Ay

= TRmETER  # arar g afew
THY FTOFT HATT G0 AL @1 HIAT |
(st TAWETOAT WX § AFT
w| na)
Shri M. R. Krishna (Peddapalli) :
On a point of order, Sir. The discus-
sion was going on in Hindi and I may be

committing a mistake in not properly
understanding it. Swamiji said :

BN FT AGT AHA @l

and therefore you are not allowing him
to speak. In your reply you said :

# Ay @ga gowd FT E |

That means, do you respect only Swamiji
and you disrespect Harijans # Is it right
on the part of any member to say like
that ? Under the Act of Parliament, any-
body who has insulted or discriminated
against anybody on the basis of caste is
to be punished. Here is an hon. member
who has renounced everything, who says
he is a Swamiji and he asks, “You think
I am an Achhut dnd so you treat me like
this” 2

Mr, Speaker : Has he mmy complaint
that I discriminated against anybody ?

Shri M. R. Kirshna: Why should you
respect the Swamiji ?

Mr. Speaker : Because it has been
the tradition here to respect these robes.
Therefore, I am also doing it.

Shri Hem Barua : Robes or rogues?
(Interruptions).

Shri N. Sreekantan Nair (Quilon) :
These people should not be allowed to
hold the House to ransom. These anti-
quated fellows should not rule the country.
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Mr. Speaker : That 1s all right. [
only ask for the cooperation of the Op-
position in maintaining the decorum of
the House.

werw wgea o g fewr
st wy fowd : momwAERT .

oY g7 T FYATT : WA FEIA,
¥ AT gA AfaT

weaw wERQ : wer Ag g o
734T 2T &Y 7 @ qrTAT FEA gu A9
T AL A E | HA R 6y FgAr
CELII A L | CAdE Bl Ol

s gew T g R arq ar
ga @fag

weqR WA : ¥F W9 gL T
AT |

W FOW 9 SENT : WETT AT,
3 AHTT 3q4ZTT F4A AT 34 A96 |

ST WENAT © AT IR AN ALY |
ot gew 9= wYAW : § 77 FTAT
At g 5 aegar F wrw # oS
TR WENAT : A W19 ATgT ATEA

ar g

Sl gO AT FHIQ qIT § AES
s W3)
12'59 hrs.
RE. QUESTION OF PRIVILEGE

st Ay famd (q717) : weawr 7@y,
For {4 AT AT F T ¥ HeAT wEIRT
FT TETEY WX TEATE ¥ wrAfaT FEEE
HE ¥, w9 9% qAFT AL faw &

FEL qIT@ AT g der 971 %
gz 9 fg@d & gra &t e e
T}, IEh A § & W) A #
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fera gam | T 9 qar = fF A
ag wae fFar # f gad @
F1 74gY forerit | gafoyr & oo¥ amw
=rgat & agw == 1 Al Fr war
g AT nF AT ar g v gEgaw
HIgE F1 A1 a9 qfeartas fFar
2, ag uF Agl & {9 & awaey of=nfaa
fod T8 o AHT H %% 21 ST AT
a2 I9H ug 919 2.

WA WEEA : A7 a9 OF 8/rE AgH
=T AFT | ST AT q9 9Ted ¢ a1 Jad
Z'1, W qGE FLAT WA F L

=it wy fom : @ A weAT g
SfF= gemar &1 g Iw | fer 39 a=
F19 AT a9 &, &8 qa1 99T | o2
aTay I TG

13 hrs.

Shri Daji (Indore) : Sir, he says
that the two statements differ. He wants
to know which one is authentic.

=it wg famd : oF o1 afenfem
frmg seiag a2 o oF ¥ &
Fre faar mr & 1 SwEr ggarer g
w1q | fowTe ¥ 747 #mar €, gaAr 99
T |

“In the end, I would like to submit
that no prima facie case has been
made out for reference to the
Privileges Committee.”

The Minister of Food, Agriculture,
Community Development and Coope-

ration (Shri C. Subramaniam): No,
Sir; I did not make that statement.

it wy ol (frare Fa@fdag ?
GESESC -

GAMAH HIgE A9 ageq # 2
TENYI ¥ 9 AT TR E | A W9



